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Amount sanctioned to National
Federation of Industrial Coopera-
tives Ltd.

3472. SHRI BIRENDRA PRASAD:

Will the Minister of INDUSTRY be

pleased to state:

AUGUST 9, 1978

Written Answers 184

(a) whether it is a fact that large
amounts has been sanctioned to the
National Federation of Industrial Co-
operatives Ltd., New Delhi by your
Ministry from time to time during
the last three years;

(b) has the objectives stipulated
in the grants been fully achieved;

{c) the maintenance expenditure of
the NFIC Ltd, on salaries, rents and
also TA/DA of the Chairman for the
last three years;

(d) whether it 1s a fact that NFIC
Ltd. hag failed to submit the audited
reports of Accountant General of
India as per conditions of grants
sanctioned for the last several years;
and

(e) if so, how Government nom-
nated Directors kept proper watch
over the Government funds entrusted
to this organisation and how further
funds are being relcased?

THE MINISTFR O+ STATE IM
THF VMINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD: (a)

during the last three years following
amounts (Share capital investments &
grants, ‘were released to National
Federation of Industrial Cooperatives
{for different approved schemes:

Share
Year Grants  Capntal
(Rs m lakhs)  Investment
(Rs in lakhs)
1975-76 4 02
1976-77 5 76 6 oo
1977-78 407 5 00

(b) The Federation has helped in
marketing the goods produced by the
Industrial Cooperatives which com-
prise the weaker sections of the so-
ciety,
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(c) The year-wise details are given below

Heads

1975 76 1976 77 1977-78

(1) Salary
(12) Rent
m) 1A & DA\ to Chaiiman

343979 54 452344 60 523164 46
74235 40 233630 73 309934 71

11 310 00

3 774 o 12 212 9§

(d) The Statutory auditors appoint-
ed by the Central Registrar, Mimstry
of Commerce & Civil Supphes and
Cooperation have completed the audit
for the year 1973-74 and the audit for
the year 1974-73 i1s i progress The
wdited accounts will be furnished to
the AGCW&M after the completion of
the audit

(¢) As svon as some deficicncies mn
th¢ working of the Federation were
cctected the matter was taken up
with the Central Registrar for con-
ducting 1n enquiry into the working
of the Federation No funds have been
rcleised to the Federation during the
current vear (1978 79) till to-date

Diffusion/Decentralisation of
Control Over Business

Family

3473 SHRI CHITTA BASU
SHRI T A PAI

Will the Minister of INDUSTRY be
pleased to state

(a) whether Government have since
formulated any action programme in
regard to the proposed diffusion or
decentralisation of the family control
over business, trade and manufactur-
ing companles, and

(b) 1f so, the full detailg thereof?

THE MINISTER OF STATE IN

TRE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITIy (a)
No Sir

(b) Does not arise

Income Tax Evasion cases against
Shra Kanti Desai

1474 SHRI K A RATAN Wil
the PRIME MINISTER be pleased to
state

(a) whether Government s attention
has been drawn to the news items ap-
pearing now a-days in some of the
prominent weeklies and news papers
about the corruption and Income tax
evasion cases agamnst Shri Kanfs
Desal,

(b) 1f so, what are the details and
Government s reaction thereto,

(c) whether the former Home Min-
ister Shri Charan Singhs siatcment
that his proposal for holding enqury
mto allegations agamnst Shri Kanti
Desa1 wag turned down by the Prime
Minister 15 correct, and

(d) if so what 15 the reason there-
for?

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) Government
have seen some news items alleging
corruption and income-tax evasroon in
the case of Shri Kantibhm Des<

(b) Looking to the nature of allega-
tions there was no cause of action on
the part of Government In any case
Government can not regulate 1ts funce
tions on biased and baseless news-
reports

(c) and (d) Yes, Sir No cnquiry
was called for as there was neither
any specific allegation nor a prima
facie case





